345  Bills Introduced

MR. DEFUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bil] further to ameng the
Constitution of India.”

The motion was adopted.

SHR] C. K. CHANDRAPPAN: 1
introduce the Bill

15.33 hrs.

CONSTITUTION (AMENDMENT)
BILL*
(Substitution ¢f article 16 and qmend-
ment of aqrticle 320, etc.)
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 37, 45 etc.)
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MR. DEPUTY-SPEAKER: The
question ig:

“That leave be granted to intro-
duce a Bil] further to ameng the
Constituticn of India ™

The mation was adopted,
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15.35 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 24 and 326)
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MR. DEPUTY-SPEAKER: The
question ig:

“That leave be granted to intro-
duce a Bill further {o amend the
Constitution of India.”

The motion was adopted.
t vy fmd : # fadww w7 o

15.353 hrs.

CANTONMENTS (AMENDMENT)
BILL*
(Amendment of section 13, omission
of scction 14 ete.)
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[ wy fema)
W qWiee & A fadas 1 gu-
e we& & gaafy & WF )
MR. DEPUTY-SPEAKER: The
-question is:

“That leave be granted to intro-
duce a Bill further to amengd the
.Cantonments Act, 1924."

The motion was adonted.
st wy fomd : & Faimw 71 Aw
wO g |

15.36 hrs.
TONSTITUTION (AMENDMENT,;
BILL*
(Amendment of article 124)

SHRI P. K. DEO (Kaiahundi): I
beg to move for leave to introduce
a Bill further {p amend the Consti-
tution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to iniro-
duce a Bill further {o amend the
Constitution of India.”

The motion was udopted.

SHRI P. K. DEO: I introduce the
“Bill.

15.363 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 371)

SHRI P. K. DEO (Kalahandi): I
beg to move for leave o introduce
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a Bill further to amend the Consti-
tution of India.

MR. DEPUTY-SPEAKER: The

question is:

“That leave be granted to introe«
duce. a Bil] further to amend the
Constitution of India.”

The motion was adopted.

SHR] P. K. DEO: 1 introduce the
Bill.

15.37 hrs,

ADVOCATES (AMENDMENT)
BILL*

(Amendment of sections 3, 4 etc.)

SHRI RAM JETHMALANI (Bom-
bay—North-West): I beg to move for
leave to introduce a  Bill turther to
amend the Advocates Act, 1961 with
a view to restore the autonomous and
democratic structure of the Bar of
India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend tihe
Advocates Act, 1961 with o view to
restore the autonomous and demo-
cratic structure of the Bar of
India.”

The motion was adopted.

SHRI RAM JETHMALANI: I in-
troduce the Bill.
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